
~3I OraL AnSUierB AGRAHAYANA 16, 1882 (SAltA) !.Ira! An.noen 4Z31 

The Deputy Minister of FinaDee 
(8br! B. K. Wlagat): (a) and (b). 'J.'tl.e 
couno.erpart iunds represent rupees 
genera Led by the sale to publlc of 
cOIl.l;wnaole commodlLies, such as 
Wll."at and non-1errous metals, receiv-
ed trom l:anada as grants under tne 
CoiOmDo Plan. Tnese funds are 
avauaDle for utilisatlon on mutU8.LlY 
agreed proJects in tne Plan. WlWe 
negotlatlons are gomg on for select-
ing suc.n proJects, it has been 
agreed that a part of the funds, 
equivalent of $ 10 miLion, will be 
eai"marlted 101' development of higll.er 
teClUl.oiOgicai institutes. 

8bri 8hree NaraylUl Das: May I 
know wheLher Lhe expenditure trom 
tms fund will be disDursed by any 
specIal camnuttee or departmentally? 

Shri B. R. Shagat: The expenditure 
IS made out to the various projects 
and it is earmarked to the depart-
ment concerned. For instance, if it 
IS for Mayurakshi Project, it is giv"n 
to the proJect authorities. If it is for 
the Canada-lndia Reactor, it is given 
to the ataffiic energy department. 

8bri Shree NaraylUl Das: What is 
the total amount that has so far been 
spent out of this fund? 

8hri B. K. Shagat: So far we have 
spent Rs. 9.24 crores out of the coun-
terpart funds. 

Sbri Radha Raman: The fund was 
created in 1958 and the Deputy Mi-
lllster stated that the matter is still 
under negotiation as to the proJects 
on which t.he fund is to be spent. 
May I know how long will the finali-
sation of these projects take and 
whether any project is nearing finall-
sation? 

Shri B. R. Shagat: There is no 
delay. The fund is a continuing one. 
As and when we get money by the 
sale of consumable commodities like 
non-ferrous metals and wheat to the 
public, that is added on to the fund. 
On the other hand, we are spending 
money out of the fund also. As I 
have stated, we have already spent 
Rs. 9.24 crores. 10 million dollars 
have been earmarked and we are fina-
lising the details with the Ministries 

concerned. Other schemes are in pro-
gress. There is aosoluLely no delay. 

8hri Radha Raman: The hon Depu-
ty Miruster staLed that the counter-
part funds will be utilised in the form 
of non-ferrous matters and consumer 
goods. I want to know some items of 
the consumer goods. 

Shri B. R. Bhagat: I did not make 
any such statement. 

8hri RamanathaD Chettiar: What is 
the to.al amount of counterpart funds 
in India and how much of it is in 
regard to this agreement with 
Canada? 

Shri B. R. Shapt: This question 
relates to the counterpart funds gene-
rated by the sale of wheat and non-
ferrous metals that we have got from 
Canada. The total fund now avail-
able is Rs. 34.09 lakhs. 

8hri Ramanathan Chettiar: The 
counterpart funds are not only from 
Canada but also from America. I 
want to know how much of it relates 
to Canada. 

8hri B. R. Bhagat: This question 
rela:es to Canada. If information is 
required on a larger question, I want 
separate notice. 

Recopition of Central GoverDJlleBt 
Employees' UnlODS 

+ f 8hri 8. M. Banerjee: 
8hri AgacU: 

·749. ~ 8bri 8aglUldhi: 
I Shri Tangamanl: 
L Shrl A1I1'OblDdo Gh ... : 

Will the Minister of Home Mairs 
be pleased to state: 

(a) whether Government have 
restored the recognition of those 
unions recognition of which was with-
drawn after the July. 1960 strike; and 

(b) names of those Unions whose 
recognition has been restored? 

The Minister of Home Aftalrs (Shrl 
G. B. Pant): (a) No." 

(b) Does not arise. 
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SIni S. M. Banerjee: Under 4B of 
the Government S~rvants' Conduct 
Rules an employee cannot become a 
member of a union if it is not recog-
nised. So, some of the unions are not 
able to function now. May I know 
whether Government will suspend the 
application of this rule till the que_tion 
of the restoration of recognition is 
finally decided? 

Shri G. B. Pant: Government have 
no intention 01 suspending any exist-
ing rule. 

Shri Nath Pai: The other day, Mr. 
Speaker, you gave a ruling that indi-
vidual cases it will not be appropriate 
to bring in this House. an.l in the 
absence of the normal channel to the 
employees being shut up, this is 
causing tremendous inconvenience 
and, in view of that ..... . 

Mr. Speaker: Only in this House I 
never said that the hon. Member 
could not write to the Minlster. 

Shrl Nath Pai: The,e are the only 
normal channels and this is a very 
delicate fabric. The recognition of 
the unions was withdrawn as a result 
of participation in a strike which was 
declared illegal under the Ordinance. 

Mr. Speaker: The hon. Member is 
arguing. What is the question? 

Shri Nath Pai: The question is 
coming and the preamble to this ques-
tion is very essential, because the 
answer has been very cryptic "No. 
Does not arise". The whole fabric of 
trade unionism will collapse if 
organisations which were represen-
tative and recognized by Govern-
ment 

Mr. Speaker: What is the question? 

Shri Nath Pal: Will the Govenl-
ment, in view of the fact that the 
trade unions have to play an impor-
tant role in our democracy an·l the 
hardships that are being· caused by 
denial of this recognition, speedily 
take up the issue? May I also draw 
the attention of the hon. Home Minis-
ter to the statement which he made 

before the Consultative Committee 
that Whi .ley Council will be consti-
tuted. u they are to be constituted, 
who will be representing the em-
ployees in the absence of recognition 
01 the old and established unions? 

Shri G. B. Pant: Well. the matter 
is bdng actively considered and there 
will be rules also laying down the 
conditions for recognitlDn. When all 
that is :':one, then due recognition may 
be withdrawn from some of the then 
unio11s, but ..... . 

Some hOD. Members TOse-

Mr. Speaker: Order, order. He has 
said that some of the recognitions will 
be withdrawn. 

Shri Rajendra Singh: After the 
recognition of some of the unions 
have been withdrawn, those unl011s 
went to the High Court and the High 
Court has is;ue.! a writ against the 
employers, that is, the railways. 
Tlu:re ale som", such unions. Why is 
it that when the High Court has 
issued a writ the Grvernment is not 
giving the usual facilities to those 
unions which can function? 

Shri G. B Pant: I have not received 
any order from any High Court. 

Shri Rajendra Sinll'h: To pin-point 
it the Eastern Railway Employees' 
Union was served wit'l a notice by 
the railway. withdrawing its recoiIli-
tion. On a petition by the union the 
High Court of Calcutta has issued a 
writ against the order of the railways. 
In spite of that writ of the High 
Court, Government is not giving the 
usual facilities to the union to func-
tion normally. 

Mr. Speaker: The hon. Member may 
put the question straight. The hon. 
Minister has answere:! that he has 
not received any such notice or writ 
or orders passed on the writ. The 
han. Member says that in respect of 
the Eastern Railway Workers' Union 
the High Court of Calcutta has is-
sued a writ. Is the hon. Minister 
in possession of it? 
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Shrl G. B. Pant: I have not received 
any intimation about it. a 

Shrl Rajendra Singh rosc-

Mr. Speaker: I shall call him later, 
if necessarY. 

is '" ~<R ~iii ; 'fliT ;rr;Rf« 1l'fr 
';;ft <t>1 lf~ lfJ1:f ~ f'!; ~ Sf'lin: ij; WI cf\' 

~ «'I', f~·-rif it ~iI'~ ij; ~~ 'it 
~ 1m ~ifr ~, ~fT ~Jmr ij; 9;f~1 
~f::r ij; if~~ ll'llf CR> 9;f11f U srrn: 
ij; ~\\ >t;~ if.lm <t>1 ~j'~r <:@ gJ: %, 
~ ~ffi ~ if 'fliT m<rn H ii!T'l 

'liT f.raT!!' "" WI' fif. ~ of ;:c;;r~<: «off 
if Sf<li'~ lfT qfr~ flf;ijT ~ ~q ~ ~~ 
~\'I'l<1 <t>1 sit~ R<rT~, ~.,~ 
~'liif iWllaT 'I' ~ ;;M ? 
Shri Na:h Pal: Mr. Speaker, the 

hon. Member should not be allowed to 
make insinualions that unions are 
indulging in treasonab e activLies. 
Governm€'lli have a law which they 
can enforce and see that nobody in-
dulges in those activities. Th's is the 
second time this insinuation is being 
brought. We canot sit idle here listen-
ing to accusa.ions of treachery. 

Mr. Speaker: The hon. Member 
started it (Interrutions). Han. Mem-
bers should take their seats. If the 
hon. Member utilizes this opportunity 
to make a speech and then make sug-
gestions, it is equaUy open (0 anothEr 
han. Member to suggest that it ought 
not to be done. (Interruptions) . 

Shri Nath Pai: He can make sug-
gestions but not insinuations. 

Mr. Speaker: No, there is no insinu-
ation. According to the hon. Mem-
ber some unions have engaged them-
selves in treasonable activities. I do 
not think even the God himself can 
be responsible for the actiong of the 
creatures (,hat he has created, and 
much less the han. Member who is 
connec'ed with a trade union for every 
individual trade union or member of 
the trade union. There mav be some 
cases heee and there. Under those 
circumstances ..... . 

Shri Braj Raj Singh: They should 
be able to dea: with them under the 
ordinary law. (Interruptions). 

Mr. Speaker: Order, order. Nobody 
can stand guarantee for all the per-
sons in the world. Under these cir-
cumstances, some hon. Members are 
of the opinion that it is treasonable 
and, therefore, they have engaged 
themselves in treasonable activities. 
Therefore, the han. Member suggests 
that Government should be careful 
in trYing to give recognition with res-
pect to :hem. It is equally asserted by 
another hon. Member that recognition 
ought to be given to them. There are 
differences of opinion. Otherwise, 
there will be only a dictatorial or to-
tali tarian S ta te and not a democracy 
in this cruntry. There are two views 
and I am al'owing both the views 
to be expressed in this House. It is 
rather strange that hon. Members 
should be vociferous when they want 
to express their views and then 
refuse to allow ether hon. Memben 
to make their own points about It. 
(lnterreptions) . 

Shri Nath Pai: Views are diffeorent 
from accusations. 

Shri Hem Barna: On a point of 
order. 

Mr. Speak'r: What is the point of 
order? 

Shri Hem Barua: You were pleased 
to give your ruling to the effect. .... 

Mr. Speaker: I have not given any 
ruling contrary to the rules. 

Shrl Hem Baroa: You were pleased 
to make an observat'on to the effect 
that there should be no speech-making 
during the question hour. Will you 
pJeaoe ex'end that observation to the 
effect that there should be no accusa-
tions d treasonab!<mess and things 
like that made against any people? 

Shri Raghunath Singh: How can 
the"e be a point of order on the obser-
v3tions of the Speaker? 

Shri Ranga: Where is the question 
of making charges? 
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Mr. Speaker: Order order. When 
Shri NaLh Pai intervened he said it is 
an important matter. The hon. 
Home Minister in answer said 
that it is a ma~ter which is enga8-
ing the attention of the Govern-
ment and the hon. Home Minister. 
Shri Nath Pai was not satisfied with 
that and he wanted to get it changed. 
So, he said this is the only channel 
through which individual cases can be 
brought to the notice of Government 
and if this only channel is shut out, 
what is to be done? When he said 
this is the only channel, another hon. 
Member suggested that in giving 
recognition Government should not 
be hasty because there are certain 
persons or unions who ought not to 
be recognised becaUSe they are guilty. 
On a prior occasion the hon. Minister 
has stated that those individuals who 
have engaged themselves in violent 
activities shall not be recognized. 
The hon. Member stretched the point 
a little further and said that those 
who are treasonably violent should 
not be recognized. That is all what 
he said. There is nothing more than 
that. Now let us proceed to some-
thing else. 

Shrl Braj Raj Singh: The Home 
Minister said just now that the matter 
is under active consideration. May I 
know by what time the consideration 
stage shall be over? Shall we have 
some time limit of, say, 1 month. 2 
months Or 3 months by which the 
decision will be taken? 

Mr. Speaker: How long is it likely 
that the hon. Minister will take to 
come out with a decision? 

Sbri G. B. Pant: To come out with 
a decision? I do not want to delay 
the decision. But I cannot 9ive any 
exact date by which the consideration 
stage will be over. But there is no 
desire to delay matters. We want to 
proceed with things as expeditiously 
as we reasonably can. 

Shri Tyact: I want to get one clari-
fication in this connection. What is 
the clear policy of the Government in 
regard to such organisations as 

saboteurs, whether they are recogni-
zed or not recognized. I cannot 
understand the meaning of shifting 
ground every day. After all, when 
the Minister gave orders and with-
drew the recognition from these 
organisations, he did it after full 
consideration of the matter. I am sure. 
How is it that he is again actively 
considering this question? 

Shri G. B. Pant: I did not say that 
I am actively considering this parti-
cular question. 

Shri Tyagi: After all, Government's 
word must carry some weight. 

Shri G. B. Pant: I have not been 
guilty of any inconsistency. 

Shri Nath Pai: The recognition 
was withdrawn because of participa-
tion in an illegal strike, not because 
of treasonable activitie.. Sir, you 
must defend us. This means that we 
are guilty of treasonable activities 
(Interruptions) . 

Mr. Speaker: What does he want? 

Shri Nath Pai: I am entirely in your 
hands. Things cannot be allowed to 
be said here palpably making accusa-
tions of the most dangerous and 
sinister type. Recognition was with-
drawn not because of any treason but 
because the strike was an illegal one 
and under the existing law ......... . 
(Interruption). Please listen now 
because you do not know the basic 
facts .... (Interruption). The recog-
nition was withdrawn not because of 
treason but because of an illegality. 
Illegality and treason are very di.1fer-
ent things and so senior an hon. Mem-
ber like Shri Tyagi should know this 
di.1ference . . .. (Interruption). 

Mr. Speaker: I will not allow any 
further disclL>sion on this matter. Hon. 
Members are interested in seeing that 
recognition of theSe unions is wholly 
restored. The hon. Home Minister is· 
consilering this matter and he says 
that as early as possible he will d ... 
so. (Intern£ption). 



4239 Oral AnBtDeTB AGRAHAYANA 18, 1882 (SAKA) OTal AnsweTB 4240 
Shrl Tyagi: I am afraid he has not 

promised to do so. He is only consi-
dering it. It only depends.... (lnteT-
TUption). 

Shri G. B. Pant: If you will permit 
me, I do not think there was any 
ambiguity about what I said. Ordi-
narily, I do not want to confuse any 
section in this House by ambiguous 
statements. What I said was that the 
entire question of relationship 
between the Government and its em-
ployees was under consideration. It 
included also the question of the 
con:litions on which recognition 
should be granted. As and when 
these questions are decided, we will 
look into these matters as to which 
of those which have been de-recognis-
ed should be recognised. I had 
stated previously also when I dealt 
with this question at the initial stage 
that though we are now ordering de-
recognition, We wiII see how these 
various unions behave and then we 
would consi1er this question. There 
is nothing inconsistent in what I said 
then and what I am saying now. 
(InteTTUptiOfl) . 

Shri Tangamani and Shri Bajendra 
Singh Tose-

Mr. Speaker: Shri Tangamani. 

Shrl Rajendra Singh: We do not 
mind .......• 

Mr. Speaker: Order, order. I have 
called Shri Tangamani. 

Shri Rajendra Singh: • • •. 
Mr. Speaker: Let not a single word 

of the han. Member after I called 
him to order be included in the record. 

Shri Rajendra Singh: • •. 
Mr. Speaker: Order, order. I have 

told him that if necessary I will call 
him. He cannot catch hold of the 
whole HOllse and go on haranguing 
like this. If he wants an opportunity 
to ask a question, I would have called 
him after Shri Tangamani. The han. 

Member comes here once in a while 
and wants to ask all the questions, as 
if he can exhaust them, on a single 
day, because he is absent on the other 
days ...... (lnteTTUp.iOfl). Old men 
and young men all behave in the same 
manner: what am I to do? Shri 
Tangamani. 

Shri Tangamani: Is it not a fact 
that under the recommendations of 
the Second Pay Commission, rule 4(B) 
will not apply to unions but will only 
apply to associations; if so, may I know 
whether the provisions of rule 4(B) 
which no longer applies to the unions 
will be extended to associations 
also? Also, are Government going to 
modify, if at all, the terms and condi-
tions of recognitiOn which have been 
given to the various union£ recognis-
ed before de-recognition takes place; 
if so, what is their nature? 

Shri G. B. Pant: As I said, the 
matter is under consideration as to 
the terms and conditions that should 
govern recognition. Then all these 
matters will come under consideration. 

Raja Mahendra Pratap: I want to 
ask one question. 

Mr. Speaker: I am not going to 
allow the hon. Member. I have put 
up with him enough; so also the 
House. In sea;;on anj out of season, 
irrespective of the occasion, the hon. 
Member gets up and asks a question. 
I have been very tolerant to him. 

Raja Mahendra Pratap: I only want 
to ask one question .... ([nteTTUptlOfl). 

Mr. Speaker: I will not allow him 
to do so. I am not going to call him 
on this question at all. Shri Banerjee. 

Raja Mahendra Pralap: • • 
Mr. Speaker: Order, order. Not a 

word of what the hon. Member has 
said in spite of my not calling him 
and telling him that I am not going 
to allow him to ask a question shall 
go on record. His remarks would be 
expunged from the record. If, in 

··b-punged, as ordered by the Chair. 
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spite of my asking an hon. Member 
not to proceed, he goes cn, then the 
punbhment is that that portion shall 
not appear in the official rerord, nor 
shall it be published by the news-
papers. It is not open to him to go on 
as he likes. This is the first punish-
ment that I am thinking of. But if 
he persLts, then I am afraid I will 
have to think of other punishments. 

Shri Rajendra Sin~h TOSt!-

Mr. Speaker: Yes. 
Shri Rajendra Singh: May I know 

whether it is a fact that the Govern-
ment has issued a circular to the 
effect that officers shall not entertain 
interviews with. MPs regarding the 
service conditions of employees in 
the Railways and other Central Gov-
ernment services? 

Shri G. B. Pant: There is a general 
rule. I do not know if any circular 
has been issued to the effect that 
Government employees should not 
worry the hon. Member. of Parlia-
ment or others about matters affect-
ing their own promotion. dismissal or 
other disciplinary action or such 
questions as relate to service matters. 
I have been somewhat tolerant and I 
have been answering almost every 
letter that has come to me from hon. 
Members of Parliament going thereby 
against the rule. I think I have to 
pull up myself. 

Shrl Anthony PUla!: The hon. 
Minister was kind enough to say .... 

Seth Govlnd Das rosf'-

Mr. Speaker: Hon. Member has 
never taken interest in labour affairs. 
He must allow me to allow other hon. 
Members an opportunity. 

Seth Govlnd Das: I know every-
thing about it. I have taken some 
interest in that. 

Shri S. M. Banerjee: He has no 
hoI'] in Jabalpur. I can assure you. 

Mr. Speaker: I am here to judge 
who is who in this House so far as 
que,tions are concerned. 8hri 
Anthony Pillal 

Shri Anthony PUIai: The hon. 
Minister was kind enough to state that 
he was anxious to come to a decision 
quickly and that nothing should delay 
a decision. May I know what factors 
are delaying his decision because after 
all five months have pased since re-
cognition was withdrawn and if re-
cognition is not re-granted in time 
many of these unions will die as many 
of them have provision to the 
effect that un ess they are renewed 
within six months or so, membership 
lapses? 

Shri G. B. Pant: All unions have 
not been de-recognised. There are a 
number of unions, which can and are, 
I think, functioning even today. As 
to the time of five months or four or 
three months, the quest'on has been 
actively under consideration. The 
hon. Member will pardon me for say-
ing that he does not perhaps fully 
appreciate the magnitude, complica-
tions and intrkacies involved in these 
mat'ers. 

Shr! S. M. Banerjee: With the with-
drawal of recognition the negot'ating 
machinery Or the monthly mee~ings 
with the various representatives of 
the federation has also stopped. I 
would like to know whether till the 
Whit'ey Council constitution is finally 
drafted or is shaped the Government 
will kindly consider whether or not 
negotiat'ons should be held with the 
repre,entatives so that accumulated 
grievances are properly discussed 
even wi"hout recognition. 

ShrJ. G. B. Pant: Of de-recognised 
un'ons or of those which still stand 
recognised? 

Mr. Speak~r: The hon. Member is 
mak'ng a sUl(gestion. He wants tem-
porary recognition until final recogni-
tion is given. The point is that which-
ever unions are still recognise:! they 
will do so. But he sugJ(ests that 
whichever are not recognised or have 
been de-recrgnised they must be 
allowed to act on beha'f of the Union 
until recognition takAS place. That 
mE'ans, ImmE'diat .. ly there must be a 
suqDenqlon and the same persons be 
allowed to negotiate. 
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Shri Nath Pal: That is a channel. 

Mr. Speaker: Of course, that is the 
only channel. 

Shri G. B. Pant: That will not be 
consistent wi'h the idea of de-re-
cognition. 

b tilf;R mI' : ~ ~ ;J;~ IT ~:Tf 
'1T fif; ...... . 

Mr Speaker: There is no good using 
words whioch will be misunderstood. 
It can be equally srong by using other 
wO.ds. 

~5 'f)fq.t mI' ~. 'l'i[ ~ 11" 

~n "if f-f; :;r;r ~!j -srw.: 'to l!'lf~ 
~n if;[ +rr.if.IT ~J iffq-f<'f"W ~ ifl"1{ 

'1:~ if;1- 'Ii ~ ~ :;r;r ~. ~'1:t ,qr'fi-
'Ff ~~llif 'to ~ 'l<: +rr 'li"Q: m>n 
~ fif; ,;pfr Cf'fi' H Hf': if; l!'lf~ «n 
if;T qi[T ~"f ~, -;;ir f~ ~I~~ it. ~lf 
"iT, cr;r ~lJ JIir'<\fT if; f<'f~q' 'IT fin, ij-
fcr<m: m <!IT ~~1l'<j;'<:lT 'flii q~ 

rr{ ~ I 

Mr. Speaker: Very well. These are 
suggestiom on both s:des. If and when 
the han. Minis.er makes up his mind 
and comes to a decision and if the 
House wants an opponunity to show 
that that decision is not right and no 
recognition ough; to be allowed, I will 
give an oppor unity and Dr. Govind 
Das may say so. To others who may 
not be sati~fied, I will give an op-
por:unity. Next question. 

Shri Braj Raj Singh: Before pro-
ceeding to the next question, may 
make a submicsion? You were 
pleased to observe the other ray and 
today also that not a word sha I go 
into the press about what Raja 
Mahendra Pratap said. I do not 
challenge your ruling. I only want 
to submit that. since this is an inter-
pretation of the rule;, you will be 
pleased to take the OOlnlon of the 
various groups in the House about the 
change in the niles. 

Mr. Speaker: I have not made any 
change in the rules. Any unparlia-
mentary expression can be expunged. 
That is one thing. The other thing is 
that no han. Member can speak or put 
questiom without my consent-with-
out my calling upon him to do so. If. 
however, han. Members go on, making 
it a me~ting of their own and expres-
sing their views, shall I aHow them 
to go on? What is the other way for 
me except to direct that those pro-
ceedings would not form part of the 
record? If any han. Member ta'ks 
irrelevantly, I can remove his 
remarks. The remarks made by the 
han. Member in question are irrele-
vant, because I had not callei him. 
So, I directed that they would not 
form part of the record. Otherwi<e, I 
cannot see how order can be main-
tained in this Hou<e. Han. Members 
will kindly consider this. Where 
there are no rules, there is a rule 
towards the end of the Rule; of Pro-
cedure which says that I am to see 
that order i. maintained. I welcome 
the han. M .. mber Shri Brai Ral 
Sin~h's queotion. If he can tell me 
how .. Ise I haVe to carry on I have 
no objection to do so. It pains me to 
do it. 

Shrl Nath Pal: Raia Mahendra 
Pratao doe, not hear. He is hard of 
hearing. Therefore, he goes on 
speaking. I do not sav that he does 
so in a spirit of defiance. Unless 
somebodv helps him. he I«("Ies On. This 
mav perhao, be conoidered. He 19 
one of the best behaved Members. 

Mr. Sp!laker: I have nothing against 
him. Personally, I have great regard. 
for him. Han. Members would have 
noticed his interruptions from time to 
time. Is it right to interrupt like 
that? 

Shri Hem Barna: On a point of 
order, Sir, you were pleased to ob,erve 
or give a ruling to the effect that un-
parliamentary expressions will be 
expunged from the proceedings of 
this Hou,e. Wheon you give a ruling 
exo'mging something from the proce-
edings in the House, that is one thing. 
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But then there are occasions, may 1 
hwnbly submit, when you order ex-
punction of passages which you may 
cons,der in your wisdom unparllamen-
tary, from your Chambers, not on tile 
floor of the House. 

Mr. Speaker: Since he has raised 
the point. I may state that the practice 
adopted is this. I generally expunge 
things in the House. Whatever is ex-
punged on the tl.oor of the House is 
known to hon. Members. I am not 
presiding all the time. There is the 
Deputy-Speaker. There are others 
who preside. Afterwards. the pro-
ceedings are brought to me. Under' 
the rules, I have got the right to 
expunge. The only thing is. as soon 
as I expunge anything in my Cham-
ber. I cauSe to be put up in the Notice 
Office the portion that is expunged, 
and if any hon. Member says that so 
far as he is concerned. that portion 
ought not to be expunged. I consider 
it. In future. if I have to expunge 
any particular portion in my Cham-
ber, I will send for the hon. Member 
concerned and tell him that I intend 
expunging a particular portion. If we 
are satisfied, I shall do so. We have 
been adopting this practice of puttin, 
up a copy of the expunged portion in 
the Notice Office. Hereafter. I would 
not expunge anything without inform-
ing hon. Members. unless it is absolu-
tely unparliamentary. Even then, I 
will give them on opportunity. Why 
should they have a grievance? 

Shri Hem Barua: On a previous 
occasion ..... . 

Mr. Speaker: There is no good going 
into previous occasions. I will do this 
hereafter. 

Shri Braj Raj Singh: I have to 
submit one thing. you were also 
pleased to direct the Press not to 
publish anything. Would it not be 
possible that you just make an obser-
va Cion and the Press shall take care of 
it and see whether it is possible to 
publish it or not? 

Mr. Speaker: No. no. Then there 
is no good my having expunged it. I 
am here to see that the proceedings 
of the House are recorded. It is not 

a public meeting where it is open to 
the press to report or not to report. 
Outside, the press can be present. hon. 
Members may make speeches and 
they may report or may not report. 
Ai; part of the proceedings of this 
House. I would not allow tile Press to 
report the expunged portions. If I 
expunge a portion, is it right that 
they should publish it? I ask an hon 
Member not to speak and he goes on. 
I have no control. The other way is. 
I must ask him to leave the House. 
That is the ultimate remedy. In the 
meanwhile. if he goes on saying some-
thing and if it is allowed to remain 
on record. the very object of my ask-
ing him to stop will be defeated. 
Therefore. this is the proper course. 
I am not imposing too much of a 
punishment on him. Next question. 

Revision of Pay Scales of I.P.S. 
Ofllcen 

+ 
{ 

Shrl S. M. Banerjee: 
°750. Shrimati Da Palchoudhurl: 

Smi Osman Ali KhaD: 

Will the Minister of Home Affairs 
be pleased to state: 

(a) whether it is a fact that the 
Government of India have sent to the 
State Governments a proposal con-
cerning revision of pay scales of 
I.P.S. officers for their comments; 

(b) if so, the details thereof; and 

(e) the views of the State Govern-
ments received in regard thereto? 

The MiDister of Home Affairs (Shrl 
G. B. Pant): (a) Yes. 

(b) and (c). The Government of 
India are still in correspondence with 
the State Governments on the subject. 

Shri S. M. Banerjee: I want to know 
what are the terms of reference and 
whether a committee has been ap-
pointed for this purpose or whether 
the Central Government will act on 
the recommendation of the State Gov-
ernments. 

Shrl G. B. Pant: The proposal has 
been before the Central Government 




